9 Conmmifiee on Govt

Asunances Report

of Parhament durning the currenl sess'on

and aswented (o since a report was last

made to the House on the 16th November,
1971 —

(1) The Stamp and Excisc  Duties
(Amendment)  Bali, 1971 ,
(2) The Indusirial Disputes (Amend

ment) Bdl, 1971 ,

(3) The Railway Passenger bares Bull
1971 ,

(4) T¢ Tax on Postal
191

(5) 1+ Inland Air Travel TaxBill 1971 ,

Articles  Bill

(6) The Air Cosporations (Amendmunt),
Bill, 1971 ,

(7) The Arms {Amendment) Bill 1971,

COMMITTET ON PUBLIC UNDIR-
TAKINGS

SixtH TINTH AnD E1EviNTH REPORTS

DR KAIl AS (Bombay South) I bheg
to prewnt the following Repoits of the
Committec on Public Undertakings -

(1) Sinth Report regdiding action taken
by Government on the recommendations
contwned in then Seventieth Report
(Fourth Lok Sabha) on India Toutism
Development  Corporation,

(2) Tenth Reporl regarding action taken
by Government on the recommendauions
contained n their Sixty-minth Report
(Fourth Lok Sabha) on Airr India

(3) Eleventh  Report regarding action
taken by Government on the recommenda-
tions contamed in ther Forty-math
Report (Fourth Lok Sabha) on Industrial
Finance Corporation of India.

COMMITTEE ON GOVERNMENT
ASSURANCES
Siconp RepORT
SHRI V, SHANKER GIRT (Damoh) :

ACRAHAYANA 26, 1893 (SAKA)

BOH 10

I beg Lo present the Second Report of the
Committee on Government  Assurances,

10 04 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMLE N-
TARY AFI AIRS AND SHIPPING AND
TRANSPORT (SHRI RAJBAHADUR)
S | rise to announce that Government
Buwness in this House during the week
commencing tiom 20th December, 1971,
will consist of

(1) Consideration of any item of Govern-
ment  Business cared over trom  today's
Order Paper.

(2) Conwideration  and passing of

The Umion Territonies Taxation 1aws
(Amendment) Bill 1971

The Lssenual Commodiies (Amend-
ment) Bill, 1971, as passed by Rajya
Sabha

The Uniar Pradesh Cantonments (Control
of Rent and Fyvichon) (Repealy Bill,
1971, as passed by Rajya Sabha.

(3) Consideration of an amendment made
by Rajya Sabha in the Prevention of Insults
to National Honours Bul, 1971

(4) Consideration and passing of

The Contempt ot Court Bill, 1971, as
passed by Rajya Sabha

The Prevention of Food Adulteration

{Lxtention to Kohima and Mokok-
chung Districts  of  Nagaland,
Bill, 1971.

The Departmental Inquinies (Enforce-
ment of Attendance of Wilnesses

and Production of Documents) Bill,
1™

The Diplomanc Relations (Vienna Con-
veoton)  Bell, 1971,



n BO.H,

SHRI S. M. BANERJEE (Kanpur) :
We are now meeting for thre¢ hours every
day. That means ninc hours for three
days. By no streich of imagination will
we be able 1o finish all this business unless
we sit for six lo seven hours a day. Now
that Dacca has iallen and the Bangla Desh
Government has been established, and we
have also known the attitude of the Ameri-
can imperiahsts, is there any objection to
have a discussion for three or four hours
on the international situation with parti-
cular reference to the conduct of the Ameri-
can imperialists ? | hope you will kindly
allow a discussion, You should allow a
discussion. 'We have not got any oppor-
tunity 10 condemn those people who
really wanted to bulcher the people of
Bangla Desh.

MR. SPFAKER
condemned.
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MR. SPEAKER : | think next week
we will have 10 sit according lo our normal
timings. FEverything might be over by that
time.
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SHRI 5. M. BANERJLY : What about
the discussion we have demanded

SHRI RAJ BAHADUR : | would beg
of hon. members to take note of tne fact
that the wholec matter is being dicussed in
world forums and in the Secunty Council.
We have never shut out a discussion, but
the question is, shall we allow the Foreign
Minisier 1o return ? He 1s  expecied in
two or three days’ time. I will be much
better if he returns.

SHR1 H. N. MUKERJEE (Calcutta
North-cast) : Let this matter be finalised,
Pending the Foreign Minnter's return,
Jet Government give an assurance Lhat aller
the Foreign Minister comes, we shall be
sitting and having a discussion.

MR. SPEAKER : | hope it will be posai-
ble for you 10 let the House know about it
a little later.

SHR] RAJ BAHADUR : 1 will consult
the Leader of the House and then inform the
House.
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